211
Bill
MOR WEIET - BT & Fed I
A atfag q& 7 1€ Fiw A g, wTa
few gavta =% 9@ F€

=Y vy fawd © 9g w1¢ F U FlFana
Hrren Ggt &, fAdt arwen adY 2, 9%
e &1 afewy 71, Arewasy 1 afoam &7
YT & | 5T TS THT AT 27 T
fEAT fagR AN F IS H 51§
AHAT 2 AT A A I E AW A
9 AT E |

st siee e Fag (F90) mad
werRd, ¥ A @z g w1 oa #7
TFE | ATIEEEA 9% g« argal
CERE il

12.16 hrs.
PRESS COUNCIL (AMENDMENT)
BILL—contd.
SHRI P. G. MAVALANKAR

(Ahmedabad): 1 was saying yesterday
that the hon. Minister, Shri Gujral
thought that this Bill was a simple
measure and that it dig not merit
much further discussion. The entire
debale that has gone on has shown
that a number of important and serious
implications of the functioning of the
Press Council and the larger concept
of the freedom of the Press in this
country are involved, I was some-
what surprised when the hon, Minister
said; “Unfortunately there was some
criticism about the appointment of the
nominating committee about the mem-
hers of the committee themselves.” I
do not think that the criticism that
was levelleq against the appointments
was in any way a reflection on the
three distinguished citizens of our Re-
public. the Chier Justice, the Chalr-
man of the Council of States and you,
Mr. Speaker. But if we say that
because a particular indjvidual was
being eriticlseq in  the newspapers,
therefore suddenly you change the
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whole system—is it right for us to
accept that? We have a free and in-
dependent Press. It cannot be a res-
pecter of some individuals and there-
fore would not criticise some indivi-
duals when those individuals are in-
volved in  the performance of their
duties. For the benefit of my friend,
the Hon, Minister, and of the House,
T shall quote a para from the Fore-
ward to a book, editeq by Vivian
Brodzky and entitled “Fleet Street—
The inside story of journalism,” by the
Duke of Edinburgh. The Duke says
there .

“Exasperaling as I sometimes
found the newspapers—and [ do notl
think 1 am alone in that—our sociely
would be less diverse and much
poorer without the gereat range of
papers and periodicals which we are
still lucky enough to enjoy in this
country. Genuine democracy can
only flourish if it is exposed to the
scruting of a free angd uncensored
Press.”

You will see that it is within the
legitimate rights of a free and indepen-
dent Press to criticise the actions of
any individual howsoever high placed
he might be. The three gentlemen of
this Committee are important officers,
holding very dignified positions in the
democralic set-up. If they did some-
thing which is part of their function
as members of the Committee, their
actitos are liable to criticism. That
being so, the point to consider is whe-
ther such high offices should be brought
into public debate and public contro-
Versy.

How is it that the Government did
not think about this point at {hat
time? Did they not envisage this pos-
sibility? Inevitably to some exient
their actions will also be criticised, 1
should have thought that if criticism
was fair, it should have been accepted.
Anyway it is no use crying over smlt
milk. The Minister tells us that the
three gentlemen had resigned and the
nominating committee is not function-
ing; that the term of office of the Press
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Council was coming to an end. My
friend Shri Chandrakar from the Con-
gress said that even at this late stage
the entire House might make a un-
animous request to the nominating
committee that they continue to func-
tion so that the problem could be
solved. But judgeing from the man-
ner in which the resignations had »een
tendered, I do not think that that sug-
gestion woulg be accepted. In any
case, I doubt whether this House can
make such a unanimous recommenda-
tion especially in the light of the
debate that has taken place yesterday,
when some hon. members did, criticise
the functioning of this or that member
of the nominating committee, There-
fore. I do not think much purpose will
be served by going backg to the old
method.

Mr. Gujral has said that the Press
Council is a useful institution. I agree
that it is a valuable and necessary
institution. Although it has no sanc-
tions as such and cannot take legal
action against erring journalists or
newspapers, it can certainly warn and
point out danger signals in the path of
the freedom of the Press. It can tell
the Government where they are going
wrong and are corroding the freedom
of the press and the freedom of ex-
pression of various individuals connect-
ed with the fourth estate in our demo-
cracy. I agree that the moral autho-
rity of the Press Council is very im-
portant and vou must see to it that it
is not only protected but further
strengthened. To achieve this pur-
pose, the Press Council should be an
independent and objective body and
its findings must always be accurate
and impartial whenever it passes some
strictures on a newspaper or Govern-
ment,

We know that the Press Council idea
was mooted on the basis of the Press
Commission’s report. It was taken
from the British example, The British
Press Council wag constituted in 1953
and reconstituted in 1063. It eonsists
of one Pay Chairman and 25 members.
Our Press Council consists of one
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Chairman and 26 members. This

British example is unique in two res-
pects. It will be interesting to note
that the British Press Council has not
come into existence to talk about the
independence of and freedem of the
press, I gquote from the Objectives of
the British Press Council, It has been
brought into exislence “to preserve the
establisheq freedom of the British
press”. The freedom of the British
press is already established for cen-
turies and the Press Council has only
to see that that established freedom is
protected and further enhanced. But
in our country, we have yet to estab-
lish the freedom of the Indian press
and then talk about its enhancement.
In England the Press Council is com-
pletely independent and is not a child
of a statute of Parliament. I should
have thought that here alsp the Press
Counecil would have been an indepen-
dent agency and nol established by an
Act of Parliament, But since it has
already been established by an Act of
Parliament, 1 sec no purpose being
served if the Press Council is aitached
to the Minister of Information and
Broadcasting. We have seen that who-
ever is the Minister of Information and
Broadcasting, he has been consistently
carrying on the work of not so much
informing the public but of telling in
a dull manner and in a provocative
manner what the ministers of the
various depariments are doing. From
the time of Sardar Patel and Dr.
Keskar onwards, [ have found that
wherever the Minister of Information
and Broadcasting goes and whatever
he does, it becomes part of the news,
whether it has any significant news
value or not and is broadcast in the
news bulletin of the AIR. It only
indicates the mentality and attitude of
people who serve in the newspapers,
radic and othar mass media—they only
want to flatter those in authority. If
the Press Council is at all to be at-
tached to any minister, it must be
attached to the Minister of Education
ang Culture and not to the Minister of
Information and Broadcasting because
it has so far been more or less a pro-
paganda machine of the Government
nf Indla.
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1 'want to suggest that the British
Press Council has been doing a good
job because it is independent, If I had
the time, I would have guoled exten-
sively to substantiate this statement.
Here [ want to draw your attention to
a very interesling article by Sir Linton
Andrews, who was the Chairman of
the British Press Council during the
period 1955-59 and who incidently was
the former editor of the famous York-
shire Post. He has said many inter-
esting things in this article, which is
published in the same book that I
quoted earlier. My point is that the
Press Council in England is function-
ing as notl only an independent body
but as an effective organ of protecting
not only the freedom of the press but
of enabling the citizens of Britain to
have all information channelg con-
tinuously free, whether governmental
or non-governmental.

T want ot see such a thing happening
in this country.

But what do we see here? If you
look al the Annual Report of the Press
Council for the year 1972, you will be
amazed 1o find the Chairman’s obser-
vations at page 2:

“The experience of the Press
Council in India has belied this fear”

-—namely, that it has become a hand-
maid of the government—

The Chairman continues.

“Designed angd constituted as an
autonomous body, it has been ab-
solutely independent”

—mark the words “absolutely indepen-
-dent"—

“and the fact that it is financed by
Government has not in any manner
detracted from its autonomy ang in-
dependence. For this very happy
state of affairs both the Council and
the Government have to share the
credit,”

“This may be the opinion of the Chair-
man bun certainly it iz not the opinion

NGVEMBER 27, 1973 Press Ceuncil (Amdt.)

216
Bill

shared by a vast majority of the peo-

ple and certainly not by the opposilion

pariies and the independent dissenters

of this developing democracy,

In conclusion, if you look at the
objecls of the Press Council, there are
two. The first object of the Council is
to preserve the freedom of the press
and to maintain ang improve the
standards of newspapers and necws
agencies in India. Then it says:

*(a) to help newspapers and ncws
agencies to maintain their in-
dependence,

(e) lo keep under review any de-
velopmeni likely to restrict the
supply angd disscmination of
news of public interest and
importance.”

My charge is that the Press Council
has, by and large, not done this job of
bringing it to the notice of the publi¢
at large in this country. The f{luw of
information, which must be readily and
rightly available to the people of this
country, that has been restricted and
impeded by governmental interfercnce
ang the interference of the manage-
ment,

Therefure, it is no use sayving that it
is a simple Bill, let the House pass it.
We must go into this guestion. Times
without number we find that many
hon. Members of this House give notice
of their inlention to take part in a
debate and you, Sir, in your wisdom
allow them to participate in the
debate. The member spends all his
time and energy to collect all the
material, does some research of his
own and then makes a good speech
which contains many good points, But
he will be surprised to see the next
day that it has not been given any
coverage, or very little coverage,
whereas the newspaper ig full of the
usual evasive speeches of the Ministers
whith convey nothing.

I want to suggest that a free demo-
cracy ang an independent nation implv
not only a free debate in Parliament
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but also a free debate in the news-
paper world. Therefore, I was a bit
surprised when Shri Priya Ranjan Das
Munsi said yeslerday that the opposi-
tion must be mere than grateful that
it is getling at Jeasl some attention
from the press. I want to make it very
clear that we do not want to depend
on the charity or merfy of any Gov-
ernment or any party, much less the
party to which Shri Munsi belongs;
We want to stand on our own rights.
If we have something very important
to suggest, something of value to sug-
gest, even if it is a dissenting point of
view, we must have the legitimate
frecdom {o express it in the free press,

The Minister has said that there is
no better Committee than the Commit-
tee which has been dissolved. If there
is no helter way of gelting members
for the new committee, let there be
elections, If vou are going to have
nominalion, I take it that iy will be
more or less pro-government and it is
bound to be subservieni to the govern-
ment, which is certainly bad. There-
fere, the best course would be to have
independent elections. My hon. friend,
Shri Ramaviar Shastri referred to the
Federation of Working Journalists. 1
find that the National Union of Jour-
nalists has also been recognised by the
Press Council. It has alsp been noti-
fied in the Gazette. So, let us not
bring here these issues. The most im-
portant thing is that both the editors
and journalists must have the right to
express their views. They should be
able to perform their functions inde-
pendently and with purity and Inte-

grity.

Public opinion, as Gandhiji said, is
the only force at the disposal of demo-
cracy, Therefore, if we want the
Public opinion to be strengthened and
encouraged, we want a free press, an
independent press,

The American President Thomas
Jafferson was askeq once, “What would
you choose, a Government without the
free press or a free press without the
TGovernment?' He irmmediately re-
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plied, "I hdave no hesitation whalso-
ever in saying, a free press without
the Government because, if a free
press is Lthere, then the chances are, 99
out of 100 cases, that with the help of
a free press, free channels of informa-
tien will be continuously flowing and
a new Government can be formed.”

I would say a last word that this
Bil! has come—you, Mr, Speaker, will
be particularly distressed—in the form
of an Ordinance and we are now asked
to pass it. My criticism is: Was there
really such an emergency? If the
Government did know that the term
of the Nominating Committee was
coming {0 an end on September 30,
1973, why did they not bring forward
this Bi'l during the Ilast monsoon
session? But the Government has got
a habit of issuing Ordinances on minor
matters and for ordinary things be-
cause they know that they can issue an
Ordinance and get the Bill passed in
Parliament,

Sir, T want to be with you in con-
demning the Governmeni for using the
Ordinance-issuing power like this for
such minor matters,

MR SPEAKER: The time has
already been exceeded. The time
fixed was 2 hours. We have ex-
ceeded the time by another 20
minutes. How much time will the
Minister take?

THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
I. K. GUJRAL): About 20 minutes.

MR. SPEAKER: All the parties
have exhausted their time except the
Congress party which has another list
of 4 Members. You can have another
half-an-hour added to it.

ot uw famd (arer) 77 fa7
¥ faw awy aar faar s
MR. SPEAKER: I now call Shri

B. V. Naik. We will accommodate
Shri Dasaratha Deb just for a few
minutes, only 4—5 minutes. Then, 5
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[Mr, Speaker]
minutes each to 2 or 3 Members from

the Congress side. I will adjust it.
The Minister will take 20 minutes.

ot aq femd . Fdwtaww w
AT =R § o

MR. SPEAKER: Reading is the

same, first or the third. If you have

to speak, you better do it at the first
reading rather than at the end.

! uy fomd 0 73 @ MR
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MR. SPEAKER: The Members
have referred to the Nominating Com.
mittee. I do not know whether it is
proper for me to give the background
because I am also one of the Mem-
bers of the Nominating Committee,
Many things have been said in my
presence. It would have been much
better if T had not been present here.

SHRI MADHU LIMAYE: Compli-
mentary things have been said.

MR. SPEAKER: Very
mentary; very kind of you.

compli-

PROF. MADHU DANDAVATE
(Rajapur): Imagine how much res-
St we havé got for you.

MR. SPEAKER: 1 am very thank-
ful to you. I am just a humble ser-
vant of the House.

What happencd that the Nominat-
ing Committec was appointed, con-
sisting of the Chief Justice of India,
the Chairman of the Rajya Sabha
who happens to be the Vice President
of India also and the Speaker. Qut
of them—I do not know whether they
have any experience about juornalism
or not—I] have been associated with
journalism for a number of years.
About 25 years before, I was an edi-
tor and I was & Member of the Press
Advisory Committee. I was the foun-
der-Member of the Federation of

Bill
Working Journalists. But there, we
were all in the position of nominated
Members, he as the Chairman, myself

as the Speaker and the Chief Justice
of India.

You had appointed this Committee
through an Act in the belief that we
would be very fair and very honest
in what we do. When the whole
material came, there were a number
of considerations, regional considera-
tions, of language papers, of English
papers and then of small papers,
medium papers and big papers. So
many factors came before us.

Then, there were so many organi-
sations of journalists—I forget the
names of all of them. There were
quite a few during my time, the All-
India Newspapers Editors’ Con-
ference, the Working Journalists
Federation and there were many other
Federations which came into exis-
tence. They were all taken into con-
sideration. In spite of the best efforts,
it is sometimes impossible, But this
Committec kept on sitting; it gave a
chance to most of them; it heard them.
Some may not have been heard.
When this criticism came after the
nomination, the Chief Justice of India
said that, whatever be his position as
a member, he was a member because
he was the Chief Justice of India.
Mr. Mavalankar made a very learned
speech. He was saying that they were
only as members of the Committee.
They were members of the Committee
because he was the Chief Justice of
India and I was Speaker. The Chief
Justice of India said that, if criticism:
came like this, it only showed that,
perhaps, we were not very honest in
our nomination. We tried to recon-
cile ourseives. But the Chief Justice
said that it was very difficult. The
analogy followed in respect of Spea-
ker also. So, that is the background.
It is not something that was done in
a moment’s heat. It was very well
considered. Howscever genuine the-
criticism may be, after all, criticism:
is criticism. This Committee was ap-
pointed to generate confidence, full
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If they did not succeed
alternative

trust, in it.
in that, the only other
was that this Committee should be
replaced by an alternative arrange-
ment. Because you have been men-
tioning it since yesterday, I thought
that, on behalf of my other two col-
leagues and myself, I should say as to
how it came about.

Wt WY fSwa : meme wghew,
& Tt AT AIawE & 1 F A
awrd 7T AT Agar g | A% Afew,
YT Wit wET F AT mI9 Ay &
At FH &, IF B WHEAAT FET TF
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A1 FA FT AaAT a5 T2 gl & fF e
AT g7 NG AfeF F AT A FH
fra mr & 97 &t mrarar g d
&9 " ¥ wET G T AT qIAIHAT
T g1 WA A FA e 7
g ®1 gaT aeafea mgf gHT Tfag
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SHRI B. V. NAIK (Kanara):
To the extent that you have inter-

vened in the dcbate, some of the con-
clusions which I had thought of may
have to be slizhtly revised because
you have given u sort of a pep talk
about what happened. But I would
like to start off with the principal
powers of the Press Council and
whether the Press Council has done
a good job in performing the duties
as well as responsibilities that have
been entrusted to them.

Sec. 13 of the Press Council Act

reads:

“Where on receipt of a complaint
made to it or otherwise. ...
waord

I would underline the

‘atherwise’.

.. .the Council has reason to be.
lieve that a newspaper or a news
agency has offended against the
standards of journalistic ethics or
public taste and that an editor or
a working journalist has committed
any professional misconduct or a
breach of the code of journalistic
ethics, the Council, after giving the

newspaper an opportunity, may
censure itg conduct.”
Hon. Member, Shri Mavalankar,

vehemently pleaded for the freedom
of the press in our country and as
usual he had to draw his inspiration
from the White Hall, UK...

PROF. MADHU DANDAVATE:
Freedom is individual

SHRI B. V. NAIK....in champion-
ing the freedom of the press in this
country, whether it be freadom or
whether we are going to term it as
licence. 1 hope he will see the entire
situation, not necessarily from the im-
ported Anglo-Saxon point of view but

from the point of view of Indian
realities. ...
SHRI P. G. MAVALANKAR:

From the human point of view!
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SHRI B. V. NAIK: Yey, also from
human point of view and when we
concede that Indians teo are human-
beings, it will apply to others also. I
have quoted that case earlier and un-
tortunately, 1 have to revert back to
it. That is the case of Miss Sumitra
Desai  which remained unresolved
since it first started on 23rd May
1973, “Party pressure on arrcsts to
tackle the scandal about the collea-
gue”, dated 24th May in The Hindu
of Madras, a very respectable news-
paper indeed. 1 will not go into the
details. Hindustan Times, 26th May
1973.—'Mysore Minjster quits over
missing woman'. A very respectable
paper indeed— the Hindustan Times.
27th May 1973, the same respectable
paper, The Hindu of Madras—'Mysore
Missing Woman Scandal'. In this the
editor concludes: ‘Should such an
inquiry now set in motjon fail to find
the missing woman in the next few
days and clear the mystery, a more
thorough and independent investiga-
tion will become imperative.” This is
what the Edtor of The Hindu says.

MR. SPEAKER:
making out?

What are you

SHRI B. V. NAIK: Let me com-
plete, Sir. Freedom of the Press
against a Harijan Minister of the
State of Mysore? The Times of India,
dated 28th May 1973.....

PROF. MADHU DANDAVATE:
When atrocities are committed on the
Harijans, you do not raise your voice.

SHRI B. V. NAIK: By whom?
By the defenders of the freedom of
the Press, the hon. Members of the
Opposition. They are provoking me.
28th May 1973, the holiest of the holy
press, The Times of India says: “Cen-
tral leaders may have a role in the
scandal”. 1 think it does not include
Mr. Gujral. ..

SHRI SHASHI BHUSHAN (South
Delhi): It is politically motivated.
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MR. SPEAKER: I do not know
how it js motivated. I am concerned
only with the relevancy of the speech.

SHRI SHASHI BHUSHAN: It is the
jute mill-owners. They are the own-
ers of this press. They are against
the Government. So they are doing
it and they are stooges and are acting
like this.

SHRI B. V. NAIK: The whole mat-
ter was again brought here on the
30th July when I begged of our col-
leagues, “Kindly don’t blow it into a
sort of a political scandal to topple
the Ministry of Mr. Urs”

Some of our senior statesmen had
no scruples to blow it up and cast
aspersions on the Ministry of Home
Affairs. On the 4th November the
Patriot came out with the news that
Sumitra Desai was identified. Is this
the freedom of the Press to which we
are owning our allegience. It is a
great shame in the annals of journa-
listic history that the freedom of the
press in this country should be so
grossly abused so that a helpless Hari-
jan backward-class Minister in the
State of Mysore is booted out of his
job, and then, after six months she
is identified. Not a single responsi-
ble paper has come out with an apo-
logy about it; they have not expressed
their personal apologies to a man
whose innocence has been destroyed.

SHRI VAYALAR RAVI (Chira-
yinkil): That is the point, Sir.

ot qWe Qo W (sftATT )
wqr FATT Y ?

ot wq femd @ TEET IW ¥ A

gag g !
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SHRI B. V. NAIK: It is not for me
to git in Judgement on the Press in
this country. But what I wish res-
pectfully to point out is only this.
What has the Presa Council been
deing? Shoulg not the Press Council
take appropriate action in the case of
these over-blown-up, exaggerated
statements and pull up these papers,
at least to give them censure, to pull
up the news agencies who are involv-
ed in it? Since you started about the
background, I thought of offering cer-
tain alternatives for the purpose of
reconstituting this Committee. But I
leave it to your good sense as well as
the Minister to constitute an appro-
priate Committee.

ot Agewa AAHLEATT (v ) :
digaf ofiw arEa, wer fee F
L GLEE

qwe wgRy . J¢ UF BT &7
fas § affq 39 &1 =0 TR TR
WI9A aga @@ faar

It is a simple amendment. I saw
the Debate yesterday evening and I
have been hearing the debate since
this morning also. This is a simple
question relating to extension of the

Members’ térm, and the Chairman's
term,
SHRI VAYALAR RAVI: This is an

occasion to speak, Sir.

Wt qEwy saigam  ARator
o argw, wE fge ¥ qfaw
9 a9 Y qToEr &, €9 a1 B TG
& wf § g7 wgdt Ft A A, foay A
"R 79 sy A1 398X A
9 #) g grordt & € R, g@ A g
T A § AN fF qew A wfewge
TFUX W@ AR 99 F F wqw T
& 1w e Qo 7T FATH WA F
AT R I F agd [ow A gare
Efmw'rwmmvhﬁm#{ﬁm
% wr ¥ wfwT F ww oWk 9w
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a1 fr mfadw & foF gofar for
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SHRI DASARATHA DEB (Tripura
East): The hon. Minister gays

that this Bill is a simple one It
has been said also thgt some criti-
cism has been made regarding the
nominating committee and this Bill
has been brought forward in view of
that. I would submit that actually
criticism has been made against the
members and chairman of the Press
Council. 1 do not understand how it
can be rcgarded as criticism against
the nominating committee. After the
persons are nominated by the nomi-
nating committee, the press counecil
might do many damaging things; that
would not be the responsibility of the
perple  who are nominating them.
That would be precisely the function
of the press council only, and people
can rightly criticise their functioning.
The nominating commitice consisting
of the Speaker and others may nomi-
natc the Members, bul after the per-
sons are nominated 1o the press coun-
cil. their functioning is their respon-
silnlity. and eriticism has rightly been
made that their functioning has not
been up to the mark which our country
hat expected of them. So, I submit
that this Bill iz not so simple.

In the Statement of Objects and
Reasons, Government have said that
the term of the officers was to expire
by September, and they wanted to
consult with the Members of the
Opposition and other people so that
they would suitably amend the Act
and that is why they have already
promulgated the ordinance, and they
have now come forward with this Bill
to replace the QOrdinance and extend
the term of the press council up to
June, 1974,

I submit that this is a very wrong
thing on the part of the Government.
I understand that some Members had
Tesigned long before. Surely, the
situation which was developing must
have been within the knowledge of
the Government. So, why should Go-
vernment not have come forward ear.
lier with a suitable amending Bill in
Parliament after consultations with
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the Members of Parliament and
others? We find that they slept till the
last moment, and suddenly when the
term was just about to expire, they
promulgated an ordinance to extend
the term. This has become the habit
of this Government, namely to ex-
tend the life of any Act by means of
an ordinance and then come forward
in the House with a Bill to replace the
ordinance and try to get it accepted
by the House.

13.00 hrs.
Apart from this, | want to say
something on other matters. The

functioning of the Press Council is
not satisfactory; there is no doubt
about it. This is so particularly in
regard to the distribulion of news-
print quota to the small newspapers.
There is a newsprint shortage every-
where. These small newspapers are
not getting their quota. Particularly
in my State, Tripura, Lhere are so
many complaints from newspapers
that they are not getting newsprint

quota. They do not receive any reply
even to their letters. This thing is
going on.

If any criticism is made against the
functioning of the Presg Couneil, 1 do
not understand how it can be con-
strued as a criticism of the body
which nominated the Press Council.
In the name of not exposing these
high dignitaries, the Speaker of the
Lok Sabha, the Chajrman of the Rajya
Sabha and the Chief Justice of the
Supreme Court, you are now trying
to curb criticism of the actual funetion-
ing of the Press Council. I do agree
that the nominating committee should
be kept outside criticism, but the
Council should not be made above
any criticism. If they do something
wrong, that must be the subject of
criticism. Our Indian people must enjoy
that freedom: the press must enjoy
that freedom. Otherwise, you are not
developing democracy in this country.
It is @ bad idea to encourage this sort
of curb on people's freedom.
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Coming to the newsprint shortage,
why are we having this shortage?
‘We are not short of raw materials in
the country. There is shortage of
newsprint because we have not built
up the paper industry in the country.
This should not be left in the hands of
individuals and foreign producers, Gov-
ernment should come forward and take
over all the paper factories and deve-
lop newsprint production in the coun-
try. Very recently in the west coast, in
a paper factory, where 500 workers
were working, unnecessarily a lockout
was declared for 50 days. Govern.
ment failed to intervene. As a re-
sult of this, thousands of people have
suffered. The Government should
have intervened, taken over the fac-
tory and run it under government
control.

In India, there is no shortage of
bamboo and other raw  materials.
These are available in the eastern see-
tor. If Goverment take it up and de-
velop newsprint production, the coun.
try may become self-sufficient in
paper production. But Government
is reluctant to do it. That is why 1
suggest that Government should start
paper factories under their control,

MR. SPEAKER: That js a different
matter.

SHRI DASARATHA DEB: Second-
ly, Government must see that
weightage is given to the small news-
papers so that they are able to run
their papers satisfactorily.

MR. SPEAKER: I can accom-
modate two or three members, start-
ing with Shri Mahajan. After that,
the Minister will reply.

13.04 hrs.

RE. BUSINESS OF THE HOUSE
—Contd.

SHR] SAMAR GUHA (Contai):
I heard there was a discussion about
postponing the motion standing in my

Bill

name concerning the ICAR. I am
agreeable to accommodate my friends
on the other side, though they have
set up only a party committee and not
a national committee to accord a re-
ception to the distinguished foreign
dignitary visiting our country.

MR. SPEAKER: We cannot post-
pone your motion of today if you are
not agreeahble.

SHRI SAMAR GUHA: I was will-
ing to accommodate them. I was say-
ing they have set up a party com-
mittee with the General Secretary of
the Congress Party as the Secretary
and the President of their Party as
the Chairman. Since ‘it is a party
meeting, how can I go there?

MR. SPEAKER: Just to accom-
modate your request 1 am postponing
the discussion. I think we should
accommodate 1t. This might be post-
ponded to some other day. It is all
right?

We are very much afraid of you.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): It may be postponed to
tomorrow.

MR. SPEAKER: We have already
decided before the hon.  Member
came, but there were different rea-
sons other than the reasons he has
mentioned.

SHRI K. RAGHU RAMAIAH: We
can have it tomorrow.

MR. SPEAKER: We can decide it
later on; it depends on the business
that is coming tomorrow.

SHRI K. RAGHU RAMAIAH:
for your consideration.

It is

MR. SPEAKER: We will see.

SHRI SAMAR GUHA:
better if it is tomorrow.

It will be



